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Before the Hon’ble National Green Tribunal, WZ Bpnch al Pune:
Application No.105/201%

Tanaji B. Gambhire. o 1 Applicant
Vs
P.S. Environment Department & Others } Respondents

MAY IT PLEASE YOUR HONOUR

1. The Respondent- PMRRDA would like to submit that the
PMRDA being the Respondent No . 8 . it has already
affirmed and submitted the Reply- Affidavit through Dy
Metropolitan  Planner (Prashant Pagar) dated %th
November,2020 . A copy of the Affidavit along with the
Receipt of Online filing thereof are enclosed herewith and
marked as an Annexure- ' A ‘& ' B’ respectively.

2. The facts and circumstances on the basis of which, the O A
No.74/2019 with the |. A. No.120 of 2019 filed by Mr. Tenaj
Gambhire vs P. S. Environment & Ors are same in the
present application bearing no 105/2019 before this Hon bie
Tribunal.

3. The Respondent- PMRRDA therefore has decided to adap’i
said affidavit dated 09th November 2020 in the present
Application No .105/2019.

4 The area which is the subject- matter of the pressnt
application is already transferred to the Pune Municipal
Corporation with effect from 04th October,2017. The earlier
Construction Permissions were given by the District
Collector, Pune. The Respondent- PMRRDA has given only
Part Completion Certificate dated 31st August.2015 to the
Building A1 (P+8), Nyati Ethos, S. N. 21 Part, village -Undr
Taluka - Haveli, District - Pune. Now all the record regarding
the project transferred to the PMC on account of transfer of

‘the subject- matter of the application. The Reegpondent-
PMRRDA may therefore kindly be allowed to adopt the said
affidavit and having limited role , may kindly be deleted.

Dated this 15" Day of October,2021 at Pune.

For PMRRDA

Authorise Signatory\}
- Dy. Metropolitan. Planner
PMRDA Pune -
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